GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
UN-STARRED QUESTION NO.3434
TO BE ANSWERED ON 05.08.2022

SPECIAL PROVISIONS UNDER MISSION VATSALYA
3434. SHRI VIJAY KUMAR DUBEY:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state :

(@) whether any special provisions have been made by the Government for the
divyaang and special children under the mission ‘Vatsalya’ for the ‘Happy and
Safe Childhood’;

(b) if so, the details thereof;

(c) if not, whether the Government proposes to consider the proposal in near future;
and

(d) if so, the details thereof?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI)

(a) to (d) : Mission Vatsalya Scheme is a roadmap to achieve development and child
protection priorities aligned with the Sustainable Development Goals (SDGs). It lays
emphasis on child rights, advocacy and awareness along with strengthening of the
juvenile justice care and protection system with the motto to ‘leave no child behind'. The
Juvenile Justice (Care and Protection of Children) Act, 2015 provisions and the
Protection of Children from Sexual Offences Act, 2012 form the basic framework for
implementation of the Mission. Funds under the Mission Vatsalya Scheme are released
according to the requirements and demands made by the States/UTs.

Under Mission Vatsalya Scheme support is provided to States/ UTs for setting up of
Special Unit for children with special needs in Child Care Institutions (CCIs), who are
not able to go to school due to physical/ mental disabilities. Special provisions are made
in the CCls to provide services including Special Educators/ therapist and Nurse
required for such children in CCls for occupational therapy, speech therapy, verbal
therapy and other remedial classes as per the children’s need. The capacity building of
the Special Unit staff in sign language, Braille etc. is undertaken with help of resource
institutions in States for such Homes.
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